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BEFORE THE NATIONAIL GREEN TRIB!UNAL, .
PRINCIPAL BENCH, NEW DELHTY

ORIGINAL APPLICATION NO. 125 QF 2017

IN THE MATTER OF:
C0urt-¢n its own Motion ‘ e Applicant(s)
VERSUS

StateofKarnataka @ ... ,Respondent(s)

REPLY AFFIDAVIT ON_BEHALF OF THE MINISTRY OF
ENVIRONMENT, FOREST AND CLIMATE CHANGE

'I, Dr. Susan George K., working as Scientist ‘D’ in the Ministry of
Environment, Forest and Climate Change, In_dira Paryavafran Bhawan,
Jor Bagh, New Delhi, the deponent herein do hereby solemnly affirm

and state on oath as under:-

1. That I am duly authorized by the Ministry of Environment,
 Forest and Climate Change (MoEF&CC) to swear th.is affidavit
and I have understood the facts and circumstances of the

present case and am thereby competent to depose as under:

That this reply affidavit is being filed with regard to the
Hon’ble Tribunal’s specific directions issued vide Order dated

06.12.2018 in the instant matter that

"xvii. MOEF&CC may specify limit for phosphorus in
" | 's'oaps and detergents to prevent damage to the

eni/fronment and public health.”
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3.  That In another matter with regard to laying down the
desired standards fbr use of another product % kerosene, this
Hon’ble Tribunal vide Judgment dated 30.08.2016 in
Application No. 81 of 2015(W/Z) titled Dileep B. Nevatia Vs.

Union of India & Ors. inter alia directed that:

"41. Based on the discussions as above, particularly the
potential adverse health effects of use of kerosene for
domestic purposes, we feel it necessary that the entire
matter of quality of kerosene and i‘t's‘desired standards needs
to be examined expeditfouSly on scientific grounds .by the
MoEF based on environmental considerations. Accordingly,
we direct the Secretary, MoEF to notify the quality standards,
including sUIphur for kerosene, used for domestic purposes
within 16 (sixteen) weeks from .now. A compliance report

shall be filed by the MoEF after the stipulated time.”

A copy of order dated 30.08.2016 in Application. No. 81 of
2015(W/Z) of this Hon'ble Tribunal is annexed as
ANNEXURE-P1.

4. That the Judgment dated 30.08.2016 in Application No. 81 of
2015(W/Z) titled Dileep B. Nevatia Vs. Union of India & Ors.

was challenged before the Hon’ble Supreme Court, wherein

DELKI %0 7 Hon'ble Supreme Court was pleased to direct:
‘Reg. No. 10698 |
D1, Exp. Z8RT12034

standards, MoEF may approach the BIS for this purpose and
once these desired standards are laid down by BIS, MoEF -can
- thereafter issue an appropriate notification in this behalf. On

being approached by the ‘MoEF, the BIS shall do the exercise
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of laying down the standards within six months. The appeal

stands disposed of with these observations. 5

A co'P..\./ of order dated 07.05.2018 in C.A.Diary No. 42031 of
- 2017 of Hon'ble Supretne Court is annexed as ANNEXURE-

P2.

5. That the above order of the Hon’ble Supreme Court, clearly
says that in the statutory regime, the Bureau of India

Standards (BIS) has to lay down such standards for products.

6. That with regard to the issue of specifying the limit for
phdsphorus in soaps and detergents, the MOEF&CC has
carried out consultations with various Gov_ernment

departments/ organizations in this matter, including BIS.

7 As per the most recent information provided by BIS, the
followmg Indian Standards on detergent & detergent based
| products have been formulated by BIS in which requirement

| of phosphate compound is specified:

1S-4955(Household laundry detergent powders)
| o 15-4956(Synthetic detergents for industrial purposes)
RN e 1S-8180Q(Household laundry detergent bars)

Y o 1S-9458(Synthetic detergents for washing woollen and

, 1% ‘?&;:"?Z;u \--’l- other delicate fabrics)
(“”u //]' technical commlttee of BIS responsible for formulation of
\Y, {"(ﬁ)
WXl
Wi f;"“"’/*,szdards on detergents has revised the standards of
AN DY p\?,,/ .

detergents by incorporating restriction of limit of phosphate
(maximum) based builder in detergent; The - limit of

phosphate in revised standards of detergent is as _fol,l'ows: '
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Detergent
standard

Limit of total phosphate percent by mass
maximum

IS 4955
Household
Laundry
detergent
powders

Grade 1 | Grade 2 G'rade 3
2.5 % 2.5 % 2.5 %

IS 4956
Synthetic
detergent for
Industrial
purpose

Type 1 Type 2 Type 3
25% | |[5% 5%

IS 8180
Household
Laundry
detergent bars

‘Grade 1

Grade 2 | Grade 3 | Grade 4
5% 8% 5% 5%

|15 9458

Synthetic
detergent for
washing
woollen and
silk fabrics

Nil

Further, a recommendatory clause vis-a-vis use of alternate

biodegradable non-phosphate based builder and co-enzyme in

place of phosphate based builder has been incorporated’in the

above standards. The above standards are currently under

_"the process of printing and are likely to be printed by

December 2019, as informed by BIS.

- That in view of the above submissions, it is most humb'ly

e,
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VERFICATION:
209

Verified at New Delhi on this tHﬂ_ 1 N&\a\l/ of November, 2019 that the
contents of this application are based on official record(s) fﬁaintained
and information available in the office are correct to my knowledge
and bg!ief'. No part of it is false and nothing has been concealed there

from.

B2
k e du e “ZDEPONENT
(\ wab (1. T wmﬁ ‘ﬁ.)
e (DOr. SUSAN GEORGE K.)
: i ey o : e "8 /Scientist 'D° |
S0V el . wm.“umjﬂuﬁn }
\\\G \_;:_‘j\\ ‘ . Min.of Environment,Forest and Climate Change
'\'\(‘.‘r':5 o P ‘ arTe WYY, g
\¢e‘0\\ \)\-\(\\ Govt. of indla, New Delhi
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BEFORE THE NATIONAL GREEN TRIBUNAL 20"l
(WESTERN ZONE) BENCH, PUNE

APPLICATION NO.81/2015(WZ)

CORAM:

Hon’ble Dr. Justice Jawad Rahim,
(Judicial Member) '
Hon’ble Dr. Ajay A. Deshpande
(Expert Member)

BETWEEN:

DII,EEP B. NEVATIA | A
" Shashi Deep, 5-A. Worli Sea Face, e ;
Mumbai 400 030.

W o g Y g
1. UNION OF INDIA,
' Through : The Secretary,
Ministry of Environment and Forest,
Indira Paryavaran Bhavan
Jor Bagh, New Delhi 1-10 003

2. MINISTRY OF PETROLEUM & NATURAL GAS,
Through : Secretary,
Shastri Bhavan, |
New Delhi 110 001.

3. CENTRAL POLLUTION CONTROL BOARD,
Through : the Member Secretary,
Parivesh Bhavan, BCD cum Office Complex,
East Arjun Nagar, New Delhi 110 032.

| ‘ (_C,Q‘] |
U 1
(/) Application No.81 of 2015 (W2) /\

P
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4. INDIAN OIL CORPORATION LIMITED,
Through Its Managing Director,
G-9, Ali Yavar Jung Marg,

Bandra (East), Mumbai 400 051
..... Respondents

Counsel for Applicants
‘Mr. Dileep Nevatia, in person.
Counsel for Respondent No.1 :
Mr Aniruddha Tapkire & Amit Karkhanis,
Sapna Mordekar, Advs.
Counsel for Respondent No.2 :
Mr. K.D. Ragnaparkhi, Adv.
Counsel for Respondent No.3 :
Mr. Rahul Andhale, Adv.
1sel for Respondent No.4 :

~ Mr. Manoj Wad, Adv.

- Mr. Farheen A. Penwale, Adv.

Date: August 30", 2016

e d

" JUDGMENT

1ﬁ This Application is filed by an individual against
alleged violai'ti_:on of Air (Pfeyention'and Contr'oli."é'f Pollution)
Act 1981 and ;Environmem (Prot'ection) Act ,1986, being
caused dueto tﬁ;poor qﬁ'ali_ty of keroseﬂ¢ sl_ipp;ly by the
public  sector refineries opefating ﬁnder MiﬁiStry of
‘Petroleum and Natural Gas to the poorest segment of the
society for their cooking and other purposes and also to the

Defence personnel, thereby, adversely affecting the health of

2
(/) Application No.81 of 2015 (WZ)
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-ﬁoor people and defence personnel all over the country. The
‘ ‘Applicar'lt had arrayed Union of India, through Secretary of
Ministry of Environment and Forest as Respondent No.l,
‘Ministry of Petroleum and Natural Gas (MoPN) as
Respondent No.2. Central Pollution Control Board (CPCB) is
Respondent-3 while Ihdiaﬂn-.Oil Corporation Ltd. (IOCL) is
Res‘pondent No.4. % '
2 The Apphcant states that the Indian standa.rd IS

-1459 1974 for “Super1or Kerosene 011” ‘was gdopted on

22nd February 1974 and has remalned unchanged,%?mnce
then exeept mmor amendments, made in 1984 and 1993

The total Sulphur percentage by max (maxunum)

5 _Ms

ékerosene prescnbecl under the standard is O 25 percent or
52 500 pprlm for supply to general public and 0. 20 perpent or
12000 ppm for sup_ply to defence sector.

3. Applicat;t?s contention is fhat the kerosene is mostly
sold at subsidised rates to the poorest segment of the

Soc1ety for th,elr domesuc uses. He alleges \tb,at due to

pressure of c1v11 soc1ety a,nd various mﬂuentlal groups, the

E;spec:1ﬁcawtt1o1?;:1:;.5; fo . L&yclez_ﬁjgu:el, na;_;nely pet:;jpl_ and diesel,
i’;ave been modiﬁéd based oh the =~ Environmental
eonsiderations. But no such revaluation is ‘done for
kerosene. Hon’ble Supréi‘r_ne Court of India had‘ also issued

certain directions in order to abate the Urban Air Pollution

and in line with these directions, the Government of India

-

‘ 3
(1) Application No.81 of 2015 (W2)



has from time to time, issued Notifications for improved

vehlcle emission norms, inter-alia, linking the mprovement

'm the vehicle specifications and fuel quality. He states that

improved Gasoline Quality has been achieved by phasing

out Lead, reduction in Benzene content, Octane_ number

‘enhancement and reduction in Sulphur content from 2000

ppm (parts per million) to the present level of 150 ppm for

BS-IV.. The Government is also contemplating further
a@ '

-1mprovements by brlngmg down the Sulphur content up to

10 ppm Wlth aclopt1on of BS-V and BSVI e;m,lssron

ﬂarly,

standards programme He further contends that srm

the__ dlesel - quality 1mprovement- programme

1mplemented by increasing the Cetane number changes in

D1st111a.t10n Reeovery and Denslty, 11m1t1ng P,,olycychc

'Aromatlc Hydror;a,rbon (PAH) content and reductlon in

Sulphur cont¢ ts, ,fre;;n 10,000 ppm to the present level of

50 ppm for BS IV. ThlS sulphur concentratlon is also

‘proposed to be brought down to 10 ppm with the adoption

of BS V and BS VI standards.

4. His g_ri‘_eva',nce is that while all efforts are being made

- by the Government for reducinig,r the outdoor i.e. ambient

air pollution by improving the automobile fuel quality,

surprisingly no steps are taken and no efforts b‘ made to

%reduce the hlghly excessive sulphur content in the kerosene

used for domestic purposes which has remamed unchanged

4

(1) Application No.81 of 2015 (W2)
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2057
since the year 1974. He has cited several research material
for the purpose to establish that toxic high content of

Sdlphur and the poor quality of kerosene is resn_lting in un-

‘acceptable levels of indoor pollution, affecting the health of

poor and deprived segment of the society.

5. The Applicant hag-.l“ap}jroached the concerned
authorities stressing t‘he‘need. for irnprovernent in the
kerosene quality by reducing' its sulphur oontent, but no
proper cons1derat10n was given by any of the: authontles

and they have merely relied on the BIS standard of 1974 to

| justtﬁsr.the-ir p'osition. The Applicant‘has therefore..rajsed

the dlspute for protectlon of environment from substantwe

adverse effect and has approached the Trrbunal under

‘S_ectlon 14 read* with section 18 of the Natlona-llfw-_,(}reen

o

| Tribunal Act, 2010 with following prayers :

i) D1rect1ng Respondent Nos 1 and 2 to upgrade the
petroleum reﬁnenes to ent1re1y sw1tch over to the

producnon of “Ultra Low Sulphur Kerosene

, havmg the Sulphur content at around 15
ppm by‘_ﬁ\l 4. 2017. ' '

ii) D1rect1ng Respondent Nos.1 and 3 to set up
adequate facilities all over the country, including
in the rural areas, to test and monitor pollutants
specified under National Ambient Air Quality

Standards.
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6. Respondent No.l1 i.e. MoEF has not filed any
response or reply.
7. Respondent No.2 has filed an affidavit through Mr.
Pawankurnar on 28t October 2015 and subrnits ‘that
1mprovement in the fuel quality and vehicular emission
norms are based on env1ronmenta1 cons1derat10ns on
account of increased vehlcular pollut1on / dens1ty and rapid
urban growth and its 1mpact on ‘human hea,lth Sulphur
'reductlon‘! “m auto fuel and kerosene are not comparable
‘Respondent No 2 admits that the sulphur contept in
kerosene remalns unchanged since 1974, but contends the
‘Govemment is taklng act1on to gradually reduce dornestlc
kerosene consumptmn across the country and replac1ng it
\mth cleaner fuel hke LPG to even remote v111ages It 1s thelr
content1ons over the years the kerosene consumptlon has
‘decreas_ed (89 MMTPZA in 2010 11 to 7.09 MMTPA in
.2014'15) while LPG consumption has increased_ from 14.3
MMTPA in 2010 11 to 18.0 MMTPA in 2014-15.
| 8. Respondent No 2 further contends that the sulphur
content in the kerosene was st1pu1ated after due
dehberatlons and cons1deratlons by BIS and the petroleum
reﬂnenes are producing superior kerosene meetlng BIS
specification IS : 1459-1974.
9.  Respondent No.2 filed another affidavit on 16% April

12016 in reply to the re-joinder and denied that the kerosene

6
(1) Application No.81 of 2015 (WZ2)
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Iis' a polluting fuel. It is further stated that the BIS in its
July 2014 meeting has finalised Draft standard IS : 1459
for kerosene and the sulphur content has been revised from
0.25 % wt. max besides other changes in the specifications.
_Respondent No.2 emphasises on efforts taken to increase
the National LPG coverage anc.id 'Zoéincrease its penetration in
Rnral and backward areas. Respondent No.2 therefore,
contends that‘»th'e pgresent standards ﬁnalised.by‘the BIS
gfter due dgj;beratlons and in 2014. Now, BIS has ﬁnahsed

Draft Standard for reclucmg the sulphur content frorn 0.25

% (per ':-cent) to 0 20 % (per cent) max and therq{ore,

opposed the Apphcatwn

10. w Respondent No. 3 Central Pollution Control ?'Board
. #

‘(CPCB] ﬁled 1ts afﬁdav1t on 14th September 2015 cont;endmg

Yo

as follo“é;@;!”if’ ity 5,
“";T‘héj:.%ssiute'_z related for the . up gr&zdati‘on of fhe
Govémnient and';pirfvate refinefieo': to 'entirely switch over to
the production of “Ultra Low Sulphur Kerosene” (ULSK),
having. the sulphur content at around 15 ppm by 1-4-2017
or at the" iatest 1-4- 2018 It is agreed that the high quality
of Sulphur m the kerosene bemg supplled to PDS as well
Defence wtll result into hlgher emissions of both Oxides of
Sulphur as well as partzculates upon combustion. In India
the Fuel Quality Specifications with respect to Superior
Kefosene Oil have been developed by Bureau of Indian
Standards (BIS : IS 1459 : 1974) and subsequently MoPNG
ensures supply of the commensurate fuel quality (Superior
Kerosene OQil in the present case) in accordance with the
specification formulated by BIS. The regulations for the

; 7
(J) Application No.81 of 2015 (WZ)



Gl

/U

formulation of fuel quality standards (Superior Kerosene Oil
in the present case) is with BIS and. its supply accordingly is
in the purview of MoPNG while CPCB has no regulatory

power in the said matter.”

11 Respondent No.4 [Ind1an 011 Corporation Ltd.) filed
Aan affidavit on 10t September 2015 to contend that they
are fully complying with the BIS 1459 of 1974 lstandard as
amended and -therefore, any violation of the BIS Act cannot
be looked 1nto by the Tribunal. Further, the Respondent
states that the Tribunal is ‘not bestowed W1th the

Jurlsdlctlon to fix the specifications or the standards under

the AII‘ (Preventlon and Control of Pollution) Act }98{1 or

Env1ronment (Protection) Act, 1986. Itis further state that
ﬁxmg of the standards/specifications is the Statutory
funct1on under Bureau of Indian Standard Act 9QQSE’ and
cannot be deaj,t by the Tr1bunal It 1s also stated that the
kerosene with distinct advantages of ava11ab111ty and
affordab1hty is also a "substantially cleaner' fuel when
‘compared to 1ts alternatlvee 11he firewood, COW dung cake or

charcoal for cookmg In view of the above the Respondent

No.4 opposed the Aﬁplication.

12, We have considered the pleadings and afguments of
learned counsel. Though the Applicant had pifayed fof
setting up of air monitoring stations in the country, the

-prayer was not pressed for during the arguments. And

8
" (1) Application No.81 of 2015 (W2)



therefore, following issues have been culled out which

requires adjudication for the final disposal of this

Application.

1) Whether the Tribunal has jurisdiction to deal
with the present Application ?

2 Whether _'ther‘e.gi 1s any urgency or need to

. prescribe standards for Sulphur content  in

kerosene from env1ronmenta1 ooncentratmn if

=‘fyes, what can be the modality for p;'escnbmg

':sub standard under the relevant enylronmental

» ‘regulations method ?

(Pl ;What can be the time frame for 1mplemel‘kta"g n of
such Stamdards ? ahey

13..% Though the issues have been framed sequeahally as
above, the facts and 01rcumstances of th1s Apphcatlon
would necess1tate deahng with these 1ssues sunultaneously,

therefore, have been dealt with accordingly below.

;|.4. Though it has been generally agreed by Respondent

Nos 2, 3 and :‘ that|h1gh quant1ty of sulphur in kerosene
will result 1nto h1gher em1ss1ons of both sulphur ox1des as
Well as particulates upon combustlon stand taken by |
Respondent No.2 and 4 is that the issue of s'peci_‘fymg the
“sulphur standards in kerosene cannot be constmed as of a
substantial environmental signiﬁoance under the provisions
of Environment (Protection) Act, 1986 and Air [Prevention

: 9
(}) Application No.81 of 2015 (WZ) .
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and Control of Pollutlon) Act 1981 th ereby attractmg
prov1s1ons of Section 14 of National Green Tr1buna1 Act.

Respondent No.2 submits that Government is aware of the
co,nce'rns associated with high Sulphur content in kerosene
for domestic use and Bureelu of Indian Standards (BIS) is
taking necessary steps by s’ti_pulating necessary standards. |
In fact, Respondent No.2 ':s:tates that the Bureau of Indian

Standards, in 1ts July 2014, meetmg has ta,ken a decision

to revise thc sulphur content from 0 25 % o’ 0 20 % (per

cent).

15. "i’he‘ ée-cond limb of the argument, Partlcul?ﬂy of

Respondent No 2, advanced by the learned c*ournﬁ'l "Shn

'K o Rat\ aparkm was that the spemfymg the stan@arcls for

e 4 i ;}- '%?
sulphur 1n J{grosene is-a pohcy issue, and thls _-Tnbunal

should not ent?rtam such Apphcat1on 1n v1ew of Judgment

of Hon’ble Apex Cou:rt in “Narmada Bachao Andolan case.
In short, it is the contennon of Respondent Nos.2 and 4

that the issue of sulphur content in kerosene cannot be

covered under any of the scheduled Acts appended to the

National Green Trlbunal Act and the T r1buna1 should keep

its hands off from th1s matter.

16. In this context, we would like to reproduce some of

the contents of the affidavits filed by the Respondents.

10
(1) Application No.81 of 2015 (WZ) Vs
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i) CPCB is Respondent No.3 has submitted

following :

The issue related for the up gradation of the
Government and private refineries to eni_irely switch
over to the production of “Ultra Low Sulphur Kerosene”
(ULSK), having the sulphur content at around 15 ppm
by 1-4-2017 or at the latest 1-4-2018. It is agreed that
the high _quality of _su‘zp“hur in_the kerosene being

supplied to PDS as well Defence will result into higher

emissions _of _both Oxides of Sulphur as well as

p_\arttcglgtgs upon combustion. In India the F uel Quality

Specgﬁcattons with respect to Superior Kerosene Qil
have been developed by Bureau of Indtan Standards
i“(@l!S i IS 1459 '+ 1974) and subsequently b Eﬁ”“‘NG
&en,su,res “supply of the wcommensurate fuel \iqualtty

T“(Supenor Kergsene OQil in . the present case)
accordance with the speczﬁcatzon formulated_; by_BIS.
The regulations for the formulation of fuéi "cijicality
sta,ndard$ (Superzor Kerosene Qil in the presentz case) is
wr,th BIS and its supply accordmgly is r,n the purview of

" MoPNG while CRCBI 'has no regulatory power in the

said matter.

ii) espondent No.2.in its afﬁd.awt ﬁl@d on 28tH
Octobcr 2015

Sulphur reduction in auto fuels and kerosene is
not cofnparable. Sulphur reduction ‘auto fuels is also
aimed to improve the efficiency of After Treatment
Device (ATD) which are sensitive to sulphur content.

Sulphur in diesel fuel contributes to fine
Particulate Matter (PM) emissions through the formation
of sulphates both in exhaust and in the atmosphere. It

11
(1) Application No.81 of 2015 (W2)
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can also lead to corrosion and wear of engine.
Efficiency of some of the after treatment ‘devices is

severally affected at higher sulphur levels.
17.  Admittedly, kerosene is widely used for domestic
cooking and lighting purpose, mainly in the Rural area and
that too, by the under privileged class of the Soeiety.' It is
also not disputed that the use of high content sulphur
kerosene result into release of various a1r pollutants
'1nclud1ng carbon rnonox1de [CO) hydro carbons (HC),
'part1culates and poly aromatic hydro carbon lPAH) It is
also ewdent from the afﬁdav1t of Respondent No 2 thet the

f . ; 5 ‘
Government 1s consclous of thlS lssuo and has tﬁ%@ ;

underta.ken a pohcy decision and programme to gr;a,cl

reduee kerosene consumption across the cotmt :
replac1ng 1t w1th cleaner fuel like LPG.  All these d1scuss1ons
’above clearly estabhsh the fact that the h1gh concentrat1on
I_of sulphur in kerosene when used in the domestic
appliances like stove" burner can result into release of
‘complex matrlx of air pollutants which are capable of
| adversely affec‘ung the health of people due to resultmg

1ndoor air po]lut1on

18. Now coming to the legal terms, this Tribunal has
" already elaborately dealt on the conspectus of air quality

and air pollution in its judgment in “Application No.40/2014

'Mr. Charudatta Koli & Ors. Vrs. M/s. Sea Lord Containers

‘ 12
(J) Application No.81 of 2015 (WZ)
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Ors.” and the relevant paragraphs are relﬁroduced

below :

10.  Reverting to the question of status of air quality in the
said area, it would be pertinent to understand the conspectus
of the term ‘Air Pollution’ and ‘Ambient Air Quality’ with
reference to the provisions of Air (Prevention and Control of
Pollution) Act 1981. The term ‘Air Pollution” has been defined in
section 2 of the Air (Prevention and Control of Pollution) Act, as

follows : :
2(a) : “air pollution” means any solid, liguid or
gaseous substance (including noise) present in the
ey atmosphere in such concentration as may be
or tend to be injurious to human bemgs or other
. living creatures or plants Erogerty or
envtronment a .

o 2() mr pollutwn “means the Qresenge u‘[ the
. atmosphere of any air pollutant; g

PR - - - - - - g
Sectwn 16(h) of the Air (Preventlon and‘fﬁg} rol of

51RP'::Z.!t,tg;y;m) Act 1981, the Central Pollution Control Boar (CPCB)

is requlred to lay down the standard for the qug{zty of air.
Further, the State Pollution Control Boards (SPCB) are required
to lay dogm standards for emissions of Air Pollutants into the
atmosphere from the industrial plants and automobiles or for
discharge of any air pollutants into the atmosphere from any
other sources whatsoever, not being a ship or aircraft and such
standard needs to be notified in consultation with Central

~ Board and having regard to standards for qualtty of air laid

down of Central Board.

13. Now, considering the definition of ‘air pollution’ provided
by the Atr {Preventlon and Control of Pollution) Act 1981, it is
mamfest that the term ‘air: pollutzon is an inclusive definition
which is not restricted to the 12 numbers of parameters
prescribed in the notification dated 18% November, 2009. The
term ‘air pollution’ has a wider connotation and encompasses
presence of any solid, liquid or gaseous substance (including
noise) in the atmosphere in such concentration, as may be or
tend to be harmful. Obviously, the Legislature, with the vision
of ever improving knowledge of complexity of air pollution, has
included the term ‘any’ in the definition of air pollutant and air
pollution, and also clearly set out priority by correlating the

13
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definition of air pollutant and air pollution with its adverse
impacts on the health or environment. T! he terms Air pollutant
and Air Pollution therefore, have a capacious meanmg “There
are three (3) broader criterias which can be evolved from such
definition, such as a) presence of such substance, b) presence
in such concentration and ¢) whether it may be or tend to be
injurious/ harmful to health and environment. It is, therefore,
necessary to understand such technical composition of the air
quality in order to verify whether there is any air pollution?
Obviously, such understanding cannot be and should not be
restricted to the twelve (12) parameters notified in the NAAQS.

19. Now commg to the Section 14 of the National Green

Tnbunal Act, the Tribunal shall have the Jurlsdlctlon over

all such cases where substantxal question relatlng to

Env1ronment (mcludmg enforcement of any legal nght
relatmg to env1ronment) is 1nvolved and such ngstmn
ar1scs out of 1mp1ernentat10n of enactrnent spec,lﬁed in

Schedule 1 appended to NGT Act, 2010. i o

?O. Thq,Env1ronment (Protectlon) Act, 1986 alsq deﬁnes
the term env1ronmenta1 pollutants, as any sohd 11qu1d or
gaseous substance p.re_s-ent in such ,concentratlon a_s may

be, or tend to be, injurions to the environment. The term

environrnen’t has also been deﬁned in the*isaia-ﬁ!Act which

1nc1ude water a1r and land and the inter- relat10nsh1p which

emsts among and between water a1r and land and human

\b'emgs, other living creatures, plants, mlcro-orgamsm and

property.

21. Considering the provisions of Air (Prevention and

. Control of Pollution) Act, 1981 and also, En\fironment
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(Protection) Act, 1986, we are‘ of the considered opinion that
the increased indoor air pollﬁtion due to use of kerosene
having lexcessive sulphur content, which is likely to cause
~adverse health effect on the user population will be covered
both under the Environment (Protection) Act, 1986 as well
as Air (Prevention and C-,onﬁol of Pollution) Act, 1981 and
therefore we do not have any hesitation to hold that the
issue ralsed by the Apphcant i.e. need of reducmg the

sulphur conce;ntratlon in the kerosene used for domestlc

'purposg gs a substant1al question relatmg to envmor;ment

,,_.féovercd undgr Section 14 of the Nat1ona;§ %;’_een
ey .t ﬂ; o V&r

Tnbunal Act 20 1 0

722. : th\mthstandmg, a partlcular provision of Secuén 33
_of the Natlonal ‘Green Tribunal Act, 2010 whmh. has
overndmg Effect, it will be interesting to examine the
contentions of:.,Respc_)qdent Nos. 2 a,nd_-_4 related to Bureau
of Indian Standards Act, 1986. The preamble of Bi.lreau of

Indian Stang:lards chc, 1986 reads as follpws :

“An a.ct to provtde for establzshment of a Bureau for the
harmonwus development of activities of standardization, marking
and quality ceraﬁcatr,on of goods and for matters acted therewith
or incidental thereto. Further the terms specification is deﬁned in
Section 2 of the Act which reads as follows :

“Specification” means a description of an article or process
as far as practicable by reference to its nature, quality, strength,
purity, composition, quantity, - dimensions, weight, grade,
durability, origin, age, material, mode of manufacture or other
characteristics to distinguish it from any other article or process.”
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23. Similarly, the powers and functions of the Bureau

are defined in Section 10(1) of Bureau of Indian Standards

Act, 1986, reproduced below :

10. {1 ) The Bureau may exercise such powers and perform such dutles
as may be assigned to it by or under this Act and, in partzcular, such
powers include the power to - .

@. establish, publish and promote in such marmer as may be
prescribed the Indtan Standard in relation to any article or
process;

b recognise as an Indian Standard, in such manner as may
be prescnbed any standard establzshg,d by any other
,_:igInstttutLon in India or elsewhere, in relatlon to %ny article or

. progess; G
¢ specify a Standard Mark to be called the Bureau of Indian

. Standards Certification Mark which shall be of Such design

and contain such particulars as may be' prescrgbgd to

. representa partlcular Indian Standard T

?'""‘"'d gran,t reaew, saspend or cancgl a ltcence for the use of the

., Standard Mark ¥ N

e :levy / fees for the grant or renewal of any licence; a@

f makg such mspectz.qn and ‘take such: sa rp
?igf matenal or substarice as may be necessw’y @

’ any article or process.in. relation to which the Sta

i Mark has been used conforms to the Indian Standard or

 whether the Standard Mark has been improperly used in
relation to any article or process with or without a licence;

g. seek recognition of the Bureau and of the Indian Standards
outside India on such terms and conditions as may be
mutually agreed upon by the Bureau with any
corresponding institution or organisation in any country; '

h. establish, maintain and recognise laboratones for the
purpq§es of standardisation and quahty control and for

"her purposes as may be prescnbed

m he tn(,;gr,:_‘aﬁs of ¢ consumers and manufacturers;

kA recagmse any institution in India or outside which is
engaged in the standardlsatwn of any article or process or
the improvement of the quality of any article or process; _

k. provide services to manufacturers and conSumers of

articles or processes on such terms and condztzons as may

be mutually agreed upon,

l. appoint agents in India or outside India for the inspection,
testing and such other purposes as may be préscribed;

m. establish branches, offices or agencies in India or outside;
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2016 rgp@almg the Bureau of Indian Standarda Ac;t :

'Though th1$ Act was not relied upon by elther of theap f

| the said Act as under :-

06>

n. inspect any article or process, at such times and at such
places as may be prescribed in relation to which the
Standard Mark is used or which is required to corjorm to
the Indian Stc’rtndcird by this Act or under any other law
irrespective of whether such article or process is in India or
is brought or intended to be brought into India from a place
outside India; :

0. coordinate activities of any manufacturer or association of
manufacturers or consumers engaged in standardisation
and in the improvement of the quality of any article or
process or in the implementation of any quallty control
activities; :

p. perform such other functtons as may be prescribed.

24. Durmg the pendency of this Application, the Bureau

of Indlan tandards Act, 2016 was notified on 22nd March

,.1986.

Mtles

it is necessary to ronSIder the provisions of th1s Act a.lso

The Preamble of Bureau of Indian Standards Act 2016

. i

“ reads as under :-

‘?!n A"ct to. prdv.idé fof thé establishment of a national
standardshpody for the harmomous developmer:gt of the activities

of standardtsatzo i conformzty assessment and quallty

assurance of goods articles, processes, systems and services

and for matters connected therewith or incidental thereto”.

25. Further the Indian Standards hast_e'eri j-(ﬁieﬁmf:d in

(Y

(1'57). "Indian S'tandard"':meansl the standard including any
tentative or provisional standard established and published by
the Bureau, in relation to any goods, article, process, system or
service, indicative of the quality and specification of such goods,
article, process, system or service and includes—

(i) any standard adopted by the Bureau under sub-section
(2) of section 10; and :

(ii) any standard established and published, or recognised,
by the Bureau of Indian Standards established under the Bureau
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of Indian Standard Act, 1986, which was in force immediately
before the commencement of this Act;

26. Further the term “specification” and “standards”
have been defined in Section 2 as under :-

(37) "specification” means a description of goods, article,
process, system or service as far as practicable by reference to
its nature, quality, strepgth purity, composition, quantity,
dimensions, weight, grade, durabthty, origin, age, material, mode
of manufacture or processing, consistency and reliability of
service delivery or other characteristics to distinguish it from any
other goods, article, process, system or service;

(39) ‘'standards' means documented . agreements
contgining technical specifications or other precise %ﬂ&gena to be
used -consistently as rules, guidelines, or definitions of
characteristics, to ensure that goods, artzcles, processes, systems
»g.n,dﬂ %erw.ces are ﬁtfor their purpose, o :

'27..1. It would also be relevant to refer to the, pl:eal}lbles of
Envxronment (Protectlon) Act 1986 and Air (Preventlo‘ and

Control of Pollutlon) Act, 1981 which are reproduced below

The Environment (Protection) Act, 1986 : An Act to
provlde for the protection and imp[rovement of environment and
for matters connected therewith. :

_ Whereas deczswns were taken at the Umted Nations
Conference on the Human Environment held at Stockholm in
June 1972, in which India participated to take appropriate steps
for the proteotzon and merovement of human envzronment

hereas it is considered nece.ssary further to
1mplement he. deo:szon aforesaid in so far as they relate to the
protectton and. 1mprovement of environment and the prevention of
hazards: to human bemgs, _other lwmg creatures, plants and
property ‘
The Air (Prevention and Control of Pollution) Act,
1981 : An Act to provide for the prer)ention, control and
abatement of air pollution, for the establishment, with a view to
carrying out the aforesaid purposes, of Boards, for conferring on
and assigning to such Boards powers and functtons relating
thereto and for matters connected therewith ;
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28. The Environment (Protection) Act, 1986 empowers
the Central Government to take measures to protect and
improve the environment. Section 3 of the Environment
(Protection) Act, deals with powers of the Central
Government wherein the Central Government has been
| bestowed with the powers to ‘ta.kfe' all such measures as it
deems necessary or expedient for the purpose of protection
and 1mprov1ng the quality of env1ronment and preventlng,
controllmg and abettlng env1ronmental polluthn Sect1on
(2)(111) and (1v) also empowers the Central Gove;&p'lent to
lay qlowp the standards for the quahty of env1ronment 1n its

g.

vanous aspects and also for emission or d1schar%% of
i ‘“

;
il iy

'enwronmental pollutants from various sources w a*t -s0-

ever.

29. S1m11ar prov1s1ons sre avmlable in A;r Act 'where'm
Sect1on 16 sn;crust the CPCB to take all necessary measures
to protect the air quality throughout the coun‘;ry, and also,
tb specify the emission standards.

. 30. In‘ the p-resent Apphcatmn as noted abovs, the

AApphcant is seekmg d1rect1ons to the Authorltles to take

measures to notify sulphur standards for kerosene.
Needless to say, that such measures are to be taken in
~accordance with law upon exercising the rule making power

envisaged in the Environment (Protection) Act, 1986. Once
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of the said Act which reads as follows:

1

such power is duly exercised, the issue arising.out of other

'enactments like BIS Act become subserv1ent to the cause of .

env1ronment on account of overndmg effect of the

Environment (Protection) Act, '1986 by virtue of Section 24

“24. Effect of other laws. — (1) Subject to-the provisions
of sub-section (2), the provision of this Act and the rules or
orders made therein shall have effect notwithstanding
anything: znconststent therewith contamed in any enactment
other than this Act.

(2) : Where any y act or omission constitutes an offence
~ punishable under this Act and also under any other Act then
. ithe offender found guilty of such’ offence shall be“ iabl

pum,shed under the other Act and not under this Act

Pertmently, We arg d¢al1ng with the env1ronmental ‘1§sue in

the pregent case as per the provisions of the Natmnal, Green

g,, not

,v

Tannal Act 2010 Prov131ons of BIS Act can j?‘s:;a.ls
echpse the prov131ons of Natmnal Green Tr1buna,l Act’, ‘20 10
by v1rtue of Segmon 33 of the Natmnal Green Trﬂ:aﬁnal Act,

2010 which reads as under

“33. Act to have overriding effect. - The provisions of
this Act, _shall have effect notwithstanding anythmg inconsistent
contained. in anys other law for the time bemg in force or in any

31. ConjOint féadin_g bf the BIS Act, 2016, Environment

'(Protection) Act, 1986 and Air (Prevention and Control of

Pollution) Act, 1981 would reveal the clear demarcation of

the mandate wunder these respective ‘Acts.  The

‘environmental regulations focus on ‘preservation of

, 20
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environment by protecting the environment from the
various causes of pollution and degradation. While the BIS
Act mandates establishment of a national standards body
for the harmonious development  of activities  of
standardlsatlon conformity assessment and quality
assurance of goods etc. It is ma1n1fest from the preambles of
these regulations that in case of issues related to
enwronment protectlon and» conservatmn  the
env1ronnt;intal regulatlons would prevail. The. BIS Act at

most stbe effectlvely used to  ensure appropnate

stangargi@anon or Conforrnlty assessment. and

assurance, once such standards are ﬁnahsed \,mderi_i‘the
env1ronmenta1 regulatmns based on envxrg)nmental

conmdcratlons We therefore do not find any overlappmg or

',contradu,:tlons between BIS Eact and Enwronmental

regulations as "far the Lssue in ltmme is consu:lered All these
regulauons are dlstmct but will be in force s1mu1taneously,

may be in comphmentary manner for the common cause of

32. ‘Prodit;.lcec‘i.;ri.ginally‘ from coal (“coai oiI’”), but later
frbm the fratctional dlistill_ation of petroleum oil}- kéroscne is
'a transparent liquid fuei' with a mixture of I'ﬁydrq'carbon
_chains 6 to 16 carbon atoms in length. Althou‘.-gh‘kerosene
has numerous commercial and industri_al applications (e.g.,
aviatidh fuel, general solvent), the fbcus of thi$ Applicatibh -

o |
(1) Application No.81 of 2015 (W2)



190
is on household uses, for cooking, heating, and lighti,ng, in
low- and middle-income communities, which lead to the

most widespread exposures to kerosene and its combustion

products.

33. Kerosene is commonly used in countries where solid
ﬁ;elsﬁ——biqrnass' (wood, aéricultural residues, and animal
dung) and coal—are major household energy sources, often
‘burned indoors without chimneys or .smoke hoods.

Exposures to combustmn products from sohd fuels have

been assomated w1th a range of health effects, 1nclud1ng

-x :;,,

lung cancer chromc obstructwe pulmonary d1sease (COPD)
] 3 W‘ :‘-f I

low b1rth welght cataracts pneumonla, and tuberculos1s

¥ r*"r*if

etc. Kerosene is viewed as a step up the cleaner energy

'ladder frorn sohd fuels, and can provide beneﬁts to poor
’ AR
households in terms of convenience and time savings.

34. It is not disp'uted that the use of kerosene for
domest1c purposes results 1nto d1scharge of various air

pollutants into the env1ronment wh1ch are 11ke1y to have

| adverse health effects WHO gu1de11nes for Indoor Air
Quality: Household Fuel Combustion November 2014
recommends that the household use of kerosene be
discouraged while further research into its health impacts is
oonducted. ‘Undoubtedly, the quality of the fuel i.e.

kerosene will influence the quality of air emissions as well

22-
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9 Osfl
as the types of air pollutants besides their concentration.

In fact, all the Respondents have admitted to such a

proposition and therefore only, the Government of India in

lMinistl’y of Petroleum and Natural Gas have embarked on

rcducing the use of kerosene by replacing it with more

cleaner LPG connections. This approach of Ministry is

based on universal premise of cleaner energy ladder i.e.

from sol1d to J,iquid fuel to gaseous fuel to reneWal sources

- of energr “This obkusly is the welcorne step but

considering the extent of the kerosene used for the .-(TiomCStIC

purposes in a vast country like India and social e’congmic

complexity involved, it is reasonably apprehended that such

a complete switch-over from kerosene to LPGin a very short

une fg@me.. ‘may not be practigal Undoubtedly, the health

effects of the 1ndoor air pollution . caused due to the use of

kerosene are" .,,cont_in_uing- and there_ is an urgent need of

‘appropriate intervention.

35. We .h‘ave also noticed that during i_ thei.-_course of

the sulphur content in the kerosene for

domestic use has been reduced by BIS from 0.25 %

i

?(perqent) to O 20 % (percent) through an amendment issued

in November 2015. On careful review of this Notiﬁcation

which has been placed on record, it is not clear on what
basis and on what considerations such reduction in

sulphur content of coal has been effected by the BIS and

23
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therefore, it cannot be concluded that such reduction has
been considered and effected based on environmental
COnslderat1ons particularly that of adverse health effects of

the indoor air pollution caused due to use of kerosene

36. Under these circumstances, we have no hesitation to

hold that the use of kerosene and resultant air pollut1on is

a substantial issue related to env1ronment under the

,prov131ons of Nat1ona1 Green Tr1buna1 Act, 2010 based on

the prowsmns of Environment (Protect1on) Act 1986 and

Air (Pre,ventwn and Control ‘of Pollutmn) Act,

'therefore, th1s Trrbunal has the competent Junsdwt;ggl to

deal w1th this partlcular Apphcatmn

37. - We are also of the opinion that spec1fy1ng the

'sulphur standards in kerosene is not a pohcy 1ssue as

9 ‘I

.1,.

‘s_tatutory domaln o_f the Env1ronment_j‘(-Proteetlon) Act, 1986

-and Air (Prevention and Control of Pollution) Act, 1981.

s

- 38. Rega,rd}ng the issue No.2 snd 3,"'Re:sfbondent_No.3

CPCB as wegll' és 'ReSpondént No.4 10C Ltd_; are already on

record that the use of kerosene for domestic purposes is

; known to cause release of spectrum of air pollutants which

are directly affecting the health. It is also an admitted fact

that it is the socially and economically weaker class that is

mainly using the kerosene for domestic purposes,.which

24
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makes such release of air pollutants, a more sensitive issue.
With the kind of exposure, this population is receiving to air
pollution caused due to use of kerosene coupled with other
'socio economic facts | like nutrition, sanitation etc.,
. synergistic adverse impacts on health cannot be ruled out
and therefore, in our considerﬁd opinion this is a fit case
where the precautioﬁary p}inciple needs to be applied.

39. Go}gerﬁrhent of India in fhe Ministry of dejronment
and Foré;t-‘ﬁin similar scenario has already eisiefeised its

powers for notlfymg the fuel standards W1th regard to

supp*lyiand use of coal for the thermal power plam‘:

Not;ﬂcatlon dated 2nd January 2015 and we, therefof%;%;‘ do

‘not ﬁnd any hmdrance for MQEF to deal W1th speo;,f)nng‘the

sulphur as well as other quahty criteria for kerosene?’to be

used forlthe domes‘ac purposes However it 1s the duty of
'the MoEF to lay down sueh standards as per the powers
conferred under the Envifonment (Protection)_‘ Act, 1_986.
_MOEF can  take sulitable _expert advice to devise such
‘standards, based on the edvironmental cor';siderations. We
'are. consciopgg_ of ::ﬁyetfact_.;that preegribing the standards is
an elaborafél. scientific exercise ihwrolving development of
~criteria, assessment of impacts, cost-economics, feasibility
" and change management aspects. The Tribundi do. not
intend to enter in this domain of prescribing such

standards as it is the statutory duty of MoEF to do the

| | 25
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same based on the expertise it has, after folloyving the due
procedure prescribed by ’ehe Law. We are sure, being a
ﬁelfare state, the Government of India in Ministry of
Environment and Forest, will take expeditioﬁs steps in this

regard.

40 Considering the urgency to deal with such an issue,
m view of continuous adverse health effects on the large
population exposed to the indoor air pollution resulting

from pse of kerosene, high sulphur content, ‘we feel it

" necessary and expedient that there is need tOSPéley the
environmental standards for kerosene used for domestic
Purposes,;jon priority, based on precautionary pi'ineipy_le.‘-:j

4 %gscd pn the dlscusswns as above, partm-‘,i';; arLy the

potentlal adverse ‘health effects of use of keresepe for
domest1c purposes we feel it necessary that the ent1re
matter of quahty of kerosene and its des1red standards
‘needs to be examined expeditiously on scientific grounds by
‘the MoEF | based on -;environmental cbﬁsiderations.
Accordmgly,‘we dlrect the Secretary, MoEF to notlfy the
_quahty standards, '1nclud1n:g,su1phu-r for ker_osene,‘ used for |
domestic purposes within 16 (sixteen) weeks from now. A
eompliance report shall be filed by the MoEF after the

stipulated time.

. 26
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42.  Application is accordingly allowed to this e#tent and
disposéd of with no order as to costs.
43.  Before parting, we would like to place our
appreciation on record for the efforts taken by Applicant
Shri Dileep Nevatia to take the public cause for

environmental improvement.

-?‘?,.f»f-:%%is_e’i"f‘“l " 7 (Dr. Justice Jawad Rat&}m)
...................................... EM
(Dr. Ajay.A. Deshpande)
Date : August 30“’, 3016
ajp
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IN THE SUPREME COURT OF INDIA ' ‘ k
fﬁoif

CIVIL APPELLATE JURISDICTION

Q;VIL APPEAL_NO. OF 2018
DIARY NO. 42031 OF 2017

UNION OF INDIA & ORS. | ... Appellant(s)
VERSUS

DILEEP B. NEVATIA 3 ... Respondent(s)
ORDER

Delay condoned.

The National Green Tribunal ( hereinafter referred to

as ‘NGT’) has disposed of the matter by giving the following

directions:

“41.Based on the discussions as above, particularly
the potential adverse health effects of use of
- kerosene for domestic purposes, we feel it necessary
that the entire matter of quality of kerosene and
its desired standards needs to be examined
expeditiously on scientific grounds by the MoEF
based on environmental considerations. Accordingly,
we direct the Secretary, MoEF to notify the quality
standards, in¢luding sulphur for kerosene, used for
domestic purposes within 16 (sixteen) weeks from
now. A compliance report shall be filed by the MoEF
after the stipulated time.”

As per the aforesaid direction, fhe Ministfy of
Enviroﬁment, Forest and Climate Change (hereinafter referred
to as ‘MOEF’) is directed to examine the matter and lay down
the désired standards for use of kerosene for domestic

Signaturg Not Verified

%ﬁé}?wpurpose based on environmental considerations.

irosaus
Reason: ‘J

It is the submission of Mr.Lekhi, learned Additional

P~



CIVIL APPEAL ﬁiary No. 42031/2017 ; (7L§j;?'
' solicitor General appearing for the appellants, that M;EF
cannot lay down any such standards without consulting BUreau
of .Indian Standards (hereinafter referred to aé ‘BIS')
inasmuch as it is the statutory obligation of BIS to do
that. ‘Learned counsel for the respondent has submitted that
~in the execution petition filed by the respondent before the
NGT, on behalf of MOEF, a statement was made on 30.01.2018
to the effect that draft notification has been prepared by
' MoEF and has been submitted for vetting to the Department of
Law.

That may be so. However, having regard' to the -
statutory regime, since it is the BIS which has to lay down
such standards, MoEF may approach the BIS for this purpose
and once these desired standards are laid down by BIS, MoEF
'can thereafter issue an appropriate notification in this
behalf; on being approached by the MoEF, the BIS sh§}l do
the exercise of laying down the standards within six months.

The appeal stands disposed of with these observations.

[ A.K. SIKRI ]

P “REPTEEC St NS NSRS A ¥
[ ASHOK BHUSHAN ] . '
New Delhi;

May 07, 2018.



CIVIL APPEAL Diary No. 42031/2017
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ITEM NO.13 COURT NO.6 SECTION XVII

SUPREME COURT OF INDIA
RECORD OF PROCEEDINGS

CIVIL APPEAL Diary No. 42031/2017
_ ;

(Afising out of impugned final judgment and order dated 30-08-2016
in AN No. 81/2015 passed by the National Green Tribunal, Western

Zone, Pune)
UNION OF INDIA & ORS. Petitioner(s)

VERSUS
DILEEP B. NEVATIA g | Respondent (s)

>.(With IA° No0.10912/2018-STAY  APPLICATION, IA No.10906/2018-
CONDONATION OF DELAY 1IN FILING APPEAL and IA No.10916/2018-
PERMISSION TO FILE ADDITIONAL DOCUMENTS) .

Date : 07-05-2018 This matter was called on for hearing today.

CORAM : | -
HON'BLE MR. JUSTICE A.K. SIKRI
HON'BLE MR. JUSTICE ASHOK BHUSHAN

For Petitioner(s) Mr. Aman Lekhi, ASG.
Mr. Rohit Bhat, Adv.
Mr. vijay Prakash, Ady.
Mr. Gulshan Kumar Sachdev, Adv.
Mr. Dhruv Gupta, Adv.
Mr. Gurmeet Singh Makker, AOR

For Respondent(s) Dr. Surender Singh Hooda, AOR

UPON hearing the counsel the Court made the following
ORDER -
Delay condoned.
The appeal stands disposed of in terms of the signed
order. °
Pending applications stand disposed of.

(NIDHI AHUJA) o (MALA KUMARI SHARMA)
COURT MASTER COURT MASTER
[Signed order is placed on the file.]




BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
| PRINCIPAL BENCH, NEW DELHI

STATE OF KARNATAKA AND ORS.

0. A NO. 125 OF 2017
IN THE MATTER OF ;-
COURT ON ITS OWN MOTION

VERSUS

Proof or service
N.D.O. H.02.12.2019

.. APPLICANT

........ RESPONDENTS

Party

SR. Ale/seiving
N. o \ S
1. Applicant /c |

2. Respondent 1 V VKHB\“’\ J..,,
3 Respondent 3

i Respondent 4 J}, Y
5 Respoh'de'n't ). =

6. _Respondent 6 W
7 Respondent 7 .. :

8. Respondent 8 A&W‘/
9. ‘Respondent 9 e i s e

10 ‘Respondent 10

A \‘%J‘h?{/é

Place :- New Delhi
Dated:- 27.11.2019

Filed 'by W :
Attin SRankaxyRastogi

Advocate on behalf of MOEF

N~

it
{7 e
W

e

A- 169 LGI- L)erenc.p Colbny, '
New Delhi-110024
MOB:-9811778900
attin@ilolegal.com
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